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ACTION TAKEN REPORT 

IN ORIGINAL APPLICATION NO. 599/2019 

TITLED AS BISHAMBER SINGH VERSUS STATE 

OF HARYANA, 

AS PER HON’BLE NGT ORDER  

DATED 03.12.2020. 
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Action Taken Report in compliance orders of Hon’ble NGT dated 03.12.2020 in the matter 

of OA No. 599 of 2019 titled as Bishamber Singh Vs. State of Haryana. 

 

The Hon’ble National Green Tribunal, Principal Bench, in OA No. 599/2019 has passed the 

order dated (03.12.2020) and the operative part of the order is as follows: 

 

2.  The matter was earlier considered on 11.02.2020. The Tribunal observed:-  

 

 “4.  In view of the above, let a proper siting criterion be laid down with reference to all 

relevant norms and carrying capacity be conducted of the area in terms of number of such units 

which can be sustained without violating the prescribed environment norms and the locations at 

which such units can be permitted. Action be taken based on such criteria and study. 

 

 5.  The compliance of environmental norms by individual units may also be examined in the 

light of pollution control devices installed and further safeguards which need to be followed. The 

State Pollution Control Board to compute and impose Environment Compensation in 

accordance with law against the units not meeting the norms besides taking other statutory 

action. The representative of the District Magistrate henceforth should be of the rank of ADM 

and PCB nominee may be its Member Secretary. The Committee may check the working of the 

stone crushing and grinding when they operate at optimum capacity. 

6.  Let a fresh action taken report be furnished to this Tribunal by email at judicial-

ngt@gov.in before the next date. 

3.  Accordingly, a report has been filed on 02.12.2020 by the State PCB to the fact that 

carrying capacity is to be conducted which requires time.  

4.  Accordingly, we defer the matter to 08.04.2021 for consideration along with Original 

Application No. 667/2018, Mahendra Singh v. State of Haryana & Ors. The directions issued in 

the O.A No. 667/2018 will also apply to the present application.”  

 

In compliance with the above order a committee of the following members was constituted: 

1. Sh. Abhishek Meena, Additional Deputy Commissioner, Mahendergarh,  

2. Sh. Narender Sharma, Additional Director, CPCB, New Delhi,  

3. Sh. Kuldeep Singh, Regional Officer, HSPCB, Dharuhera Region,  

During the course of time the following officers have been representative by their respective 

successor due to transfers: 

1. Sh. Anurag Dhalia, Additional Deputy Commissioner, Mahendergarh, (Joined on 

13.09.2021). 

2. Sh. Sandeep Singh, Regional Officer, HSPCB, Dharuhera. (Joined on 18.08.2021). 

3. Sh. Suneel Dave, Regional Director, CPCB, Chandigarh 

 

 










